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OANO.7393 	Dated: 20.893 

Shri fiSRamamurthy with Shri P. 
R.Paj for the applicant. Shri G.K. 
Ilasand for the respondents0 

Respondntshave filed their 
reply. Rejoinder, if any, within two 
weeks. 

To be heard on admission on 
10.9.93. 

(MS.USHA SRVIRA)(1.S.PAD~,A NDE) 
H 	M(A) 
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Shri. M.S. Ramarnurthy, with 

Mr. P.R. Pai, counsel for the 

applicant. Shri G.K.Masnad, counsel 

for the respondents. 

It is stated by Shri Ramamthy 

and also confirmed by Shri Pai and 

Shri Dhawan that in an idential 

matter regarding the Central Railway 

employees a stay of the operation 

ii  of the order of the Labour Court 

has been passed and the matter has 

been p48ed Am tine— die list. 

List the case for hearing on 

admission on 12.11.93.14  
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(Lakshmi Swathan) (M.Y.Pri6) 

Mernber(J) 	. Nmber(A) 

NS 

4 

- 

N- Ja4r;; 17LCt - 
ML 

O4J kc 	.-f-v Jo 	q3, 

I+e4 e4cf J4 
CeIj 

J2, 	 - 

fU• H1 - 	a; 

ru - 	- 	
0 

Order/jiment despatched 
to A PP)icarjt/ ReSpondent (s) 
on—----- 

 

r'iU) 



- 

:. 

O.A. No.682/93. 
/ 	

H 
O.A. No.732/93. 
O.A. No.733/93. 

O.A. No734J93. 

Tribunal's Order : 	 Dated: 10.12.1993 

Shri Ramamurthy, counsel for the applicant and 

Shri G.K.Masand, counsel for the Respondents. There is 

a delay of about a month in filing the present application. 

But Shri Ramamurthy makes an oral application stating that 

this was due to the administrative delays arising out 

because of the matters had to be considered at different 

levels by the Government. Shri ?asand for the Respondents 

states that the formality of having a written application 

with reasons may not be insisted upon if the Court is 

inclined to grant condonation of delay, as regards to 

reasons given by Shri Rarnamurthy. We condone the delay in 

filing the application. 

2. 	Admit. Shri Ramamürthy prays for an interim 

stayonsidering the circumstances of the casey  We are 

not inclined to grant interim stay of the payment. No 

interim stay except that the payment shall be made to the 

enployee directly through the departmental agencies and 

: 	not through the advocate. The payment will be subject to 

the final out come of the application 

3. 	Shri Masand ta)s notice. Reply within six weeks. 

Rejoinder, if any, within two weeks thereafter. The 

matter to appear before the Registrar for completion of 

pleadings on 11.2.1994 and then on the sine die list. 

M.R.K0IHATKAR) 
	

(N. S. DEsHPAND) 
tEMBR(A) 
	

VlCE-CHA1R1"AN 
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. 	N293 	Dated: 2o.893— 

Shrj IicSoRamàmurthy.jth Shri. P. 
R.Pai for the applicant. Shri C.K. 
Masand for the respondents 0  

H 	Respofldentshave filed their 
reply. Rejoinder, if any, within two 

L weeks.. 

To be heard on admission on 
10.9,93. 

(1.USHA SAVARA)(I1.S..V..PANDE) 

_ 

. 
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Dated: 10.9.93 

Shri M.S. Ramamurthy, with 
Mr. P.R. Pai, counsel for the 

applicant. Shri G.K.Masnad, counsel 

for the respondents. 

it is stated by Shri Ramamthy 

and also confirmed by Shri Pal and 

Shri Dhawan that in an idential 

matter regarding the Central Railway 

employees a stay of the operation 

of the order of the Labour Court 
H has been passed and the matter has 

been ped n 	lne— die list. 

List the case for hearing on 

admission on 1241.93.1- 	frf' 
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